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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether Government propose to intro-
duce compulsory family planning;

(b) if so, when it is likely to be intro-
duced;

(¢) if not, the reasons therefor; and

(d) the incentives which are being given
to encourage family planning programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) : (a) No.

(b) Does not arise.

(c) The Family Planning movement in
India is based. on ethical, rational, scientific
and voluntary basis. In the social field the
voluntary decision of the peéople has a far
more enduring effect than any coercive and
compulsive methods. It is, therefore, not
proposed to introduce any compulsion in the
Family Planning programme.

(d) No monetary incentives are offered
for acceptance of family planning sevices. A
vounteer who offers himself for sterilisation
operation/IUCD insertion is paid some money
as part compensation for loss of wages and
for meeting transport charges and other inci-
dental expenses.

The Small Family Norm Committee has
made certain recommendations for providing
incentives and applying dis-incentives for
acceptance of the small family norm. The
recommendations are being considered.
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Seizure of Smuggled Gold in South Bombay
8424. SHRI VISHWA NATH PANDEY:
SHRI HUKAM  CHAND
KACHWAI :

Will the Minister of FINANCE be pleas-
ed to state:
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(a) whether it is a fact that the
Maharashtra Anti-corruption Bureau seized
smuggled gold valued at Rs. 28 lakhs on the
9th April, 1969 in South Bombay;

(b) if so, the reaction of Government
thereto; and

(c) the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The seized gold has been taken over
by the Customs department and adjudication
proceedings under the Customs Act and
Foreign Exchange Regulations Act are in
progress.

(¢) On information, the officers and staff
of the Anti-corruption Bureau of Maharashtra
rushed to the sea shore behind Ashutosh Build-
ing at Napean Sea Road, Bombay on the
morning of the 9th April, 1969. They noticed
suspicious activity there. They challenged
the smugglers who abandoned the goods and
escaped under cover of darkness. Combing
of the area resulted in the recovery and seizure
of eight gunny bags containing 14 jackets
each centaining 100 bars of gold of 10 tolas
each. Thus a total of 14,000 tolas of foreign
marked gold was seized and r unclai-
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of loans and grants given during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. S. MURTHY ): (a) to (c). The Govern-
ment of Uttar Pradesh who had introduced
the Village Housing Projects Scheme in 248
villages, have stopped its implementation
since 1965-66.

The construction of houses for which
loans had earlier been sanctioned by them
was, however, continued. According to pro-
gress reports received from them so far since
inception of the Scheme, 2,857 houses have
been constructed for which loan assistance
amounting to about Rs. 58 lakhs has been
drawn by the State Government. During
1966-67, the Government of Uttar Pradesh
drew Central assistance amounting to Rs. 1.11
lakhs. During the subsequent two years,
they did not draw any amount under this
Scheme.

Formation of Petro-Chemical Corporation

8426. SHRI R. K. AMIN: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pl d to state:

med. None was arrested. The gold is
believed to have been brought from the Pur-
sian Gulf area. The offending gold bore the
foreign markings of “ENGLE HARD”,
“JOHNSON MATHEY” and “GREDIT”.

Rural Housing Scheme in Uttar Pradesh

8425. SHRI VISHWA NATH PANDEY:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) the number of villages in Uttar
Pradesh where the village housing scheme
has been introduced;

(b) the progress so far made in imple-
mentation of the scheme in that State; and

(c) the cost incurred thereon and Cen-
tral assistance for the purpose in the form

(a) whether it is a fact that the formation
of Petro-chemical Corporation has been accep-
ted in principle;

(b) if so, when it is likely to be formed
and whether the Government of Gujarat will
have adequate representation and equity parti-
cipation therein; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND MINES AND METALS (SHRI
D. R. CHAVAN): (a). to (c). A fully
owned Government of India Undertaking
under the name of ‘The Indian Petro-chemicals
Corporation Ltd." has been registered in the
State of Gujarat on 22nd March, 1969, with
an authorised capital af Rs. 30 crores. The
composition of the Board of Directors is





